BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
: KOLKATA BENCH.

0. A. No. 350/ 01442 of 2018.

Purabi Das, w‘ife' of late Narayan
Chandfa Das, aged about 65 years,
Telephone ' Operator (Retired),
Ordnaﬂc;e Factory Board, 10A, S.K.
~ Bose Road, Kolkata- 700 001,
: res.iding at .26/ lé, Paresh
Mazumdgr Road,‘ Kolkata- 700 O78.
| | ~...Applicant.
-Vs- |
1. Uni,on' of India thréugﬁ ‘lthe
Secretary to ‘the Govf.. of India,
Ministry of Defence, Department of
Defence Production, South Block, .
New Ijelhi- 110 011.
2. The Chairman, Ordnaﬁée Factory
Board/Director General, Ordnance
Factories, IQA, Sahid Khudifar:n‘

Bose Road, Kolkata- 700 001.
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3. The Principal Controller of Defence
Accounts  (Pensions), Draupadi

Ghat, Allahabad-211 014.

... Respondents.
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CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH

0.A/350/01443/2018 . Date of Order: 29.11.2018
Coram: Hon’ble Mr. A K Patnaik, Judicial Member
PURABI DAS
-VS-
DEFENCE

For the Applicant(s): Mr. S.K.Datta, Counsel
For the Respondent(s): -Mr. A K.Chattopadhyay, Counsel
'ORDER (Oral)

A.K Patnaik, Member (}):

Heard Mr. S.K.Datta, Ld.. Counsﬁgl}% for the applicant and Mr.

AK. Chattopadhyay, Ld. Cmgsé \a"ppeiar%\‘é ﬂ;6:?&':?/)?'}'1<:1al Respondents.

E‘Xr&__grder dxrectm J the & nnts to ‘%_‘y to the applicant the

o

Leave Salary with lﬁte“r'est ‘at... {8 1 e as to :}ns Hon’ble ‘Tribunal
may s%em ﬁ/slﬁ*p oper Ser from th \ of her retirement till the date
of actual pa ment \\‘i\

b. An order dlrectlﬁ"?thg respoghen s td grant, release and pay to
‘the apphca;?t\agr*gars»..of_pgnsm as#Wwell as commuted value of
pension after permitting.her.to-commute her pension with interest at
" the rate as to this Hon’ble Tribunal may seem fit and proper from
the date of dropping the proceedings held against the applicant till
the date of actual payment.

¢. An order directing the respondents to pay arrears of Provisional
Pension to the applicant which she was entitled to till the
finalization of the disciplinary proceeding from the date it was not
paid to the applicant i.e. from August, 2013 with interest at the rate
as to this Hon'ble Tribunal may seem fit and proper.

d. An order directing the respondents to make payments of the.
post retirement benefits as well as interest as prayed for
hereinabove within a period as to this Hon’ble Tribunal may seem
fit and proper.

e. An order directing the respondents to produce / cause
production of all relevant records.

f.  Any other order or further order / orders as to this Hon’ble
Tribunal may seem fit and proper.” -
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3. Ld. Counsel for the applicant submitted that the applicant is a retiréd Telephoné
Operator of Ordnance Factory Board, Kolkata and she retired while under
suspension with effect from 31.1.2013 (A/N) and after nine months of her
retirement the applicant was sanctioned only Provisional.Pension that too for six'
months from 1.2.2013 and other benefits including l.eave Salary were withheld
although there was no proceedings against the applicant before or after retirement
or even when the Provisional Pension was sanctioned. The applicant was served
with a charge sheet dated 6.3.2014 and t};e said prdceeding has culminated by
dropping the proceeding by order dated 30™ March, 2015 by the Disciplinary
Authorlty as communicated to the apphcantuby order dated 30™ March, 2015 and

anistra

thereafter the applicant mad%} s‘é’f\?e?gl representaﬂéns for grant of regular pension,

:"‘

grievance may be redrssse¢ﬁ~f h

NN

No.l to con51der the representatlon ﬁ'?efe "‘dﬁlby,the ppllcant under Annexure-
A/12.
4. I do not think that it will be prejudicial to either of the sides if such a prayer
s "made by the Ld. Counsel for the applicant is accepted and, accordingly, without
gomg into the merit of the matter, I dlsposc of this O.A. by directing Respondent
‘No.l that if the representation, which has already been annexed under Annexure-
A/12, is still pending consideration then the same may be considered as pe‘r rules
and regulations in force and result be communicated to the applicant by way of a

well reasoned and speaking order within a period of six weeks from the date of

receipt of copy of this order. Although, I have not entered into the merit of the
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matter still then I make it clear that till the representation is considered, the

Respondents may sympathetically consider the precarious condition of the

" applicant and grant some provisional pension till the final outcome of the decision

and it will not stand as a bar on the Respondents to grant those benefits to the

- applicant if she is otherwise entitled. I also make it clear that if in the meantime the

- RK/PS

said representation has already been disposed of then the result thereof be

communicated to thé applicant within two weeks.

5. With the aforesaid observation and direction, this O.A. stands disposed of. No

costs.
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6. As prayed for by the Ld» (%ouﬁé’]m kfer ﬁ.heé'éeﬁlgé“nt copy of this order, along

with paperbook be transmftted to#Re pb Nos@}’p ;%.'2 by Speed Post, for

x c;““‘- . & it ‘;
e % * g
which, he undertakes tofgéposu (enchgtiwithit ei’R Jstr)’@ﬂimaweek
7. C0ples of this orderube han & 8 unsel f? th parties.
'g 2 \
\ (A'K Patnaik)
kY Member(J).



